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JN ThE CTRAL 	 TRIBUNAL 
CTJTTAC £3I1YI Ci CUTTAC, 

Qcjjr 
cut -'-- ack, th is the 	im day of Dcember,2004 

Uperdra 13L0• 	
S ... 	 \pp1ict. 

- yr s - 

Ur j. o o f I dj a & 0 rs. 	•,., 	 Rso de-' ts. 

FOR STEJCTIa'is 

1.vItletlier it be referred to the reporters or rotV\c 

2. ihther It be circulated to all theTheches of the 
b'tra1 Acmjjstratjve Tribunal or rt7 

nJ 

Merner (Jid4al) 

F 
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CTRAIJ ?DMc ISTRATIVE TRIBUNAL 
CUTTACK Bch: curc K 

. i1 	flcatjj3o 	p2002 
CUttack, this the 	day of December, 

CO RAM: 

THE I-AONOU RABiE MR. B,N • SOM, VICE- Cii Al NJ1 

TH 4  hONe 3LE MR.M. viD hMI TY, 244ibR(JUDlCIAL) 

UPDRA E3hoI, aged about 18 years, 
S/oUjwal Bhoj, Viii ageTh,.irgj rtjkra, 
Sarsara,Bargarh,at prese-t workjg 
as GDSBPM,Sarsara Brch Post Office, 
Bargarh5 	 .•... , APPLICAN 

By legal p ractit1. er: 	P.Dhal s arnan t,J). cMDhaty, 
Advocates. 

7Ve rsu s- 

Urion of i di a represented th rough 
its DIrector Ge,era,1 of Posts, 
Govt.of Idia,Mjstry of Coaiunicatjor, 
Departme.t of POStS,Dak  
S e sad Marg,New Delhi-hO 0 01, 

ChIef Post'naster Geera1,Odssa CIrcle,Uhuba.eswar, 
Djstrjcurd_l. 

Superintedeut of Post Offices. Sbipur Divjsjo, 
Samba1our_7 68 O. 

PCM 

By legal p ractition er: Mr. U. B. Ih á at Ca, 
Addl.Stadj,g Coursel(Centra1). 

_._. _._.'•_. _. _._••_. _•_•_•_._•_.'_._._. _. _._. -.,'. •_. - . - -. _ . - . - 
Q RDR 

MR. 

&oj zhjle workirg as 

GDSBPM of Sarsara Bra-ch Post Office fed the termF-atio 
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otjce uder 	e,re-2 dated 11-10-2002 md jt the 

said prernises,he has filed this Orjql pl5cato 

u' der sectjo- 19 of the Adrnj- I stratjve Trjbur als Act, 

1985k ' lie h:35 chl1erged the said terrn. atio-otjce 

o- the gou'd that the same had bee issued in gross 

vio1atIor of the pri'cip1es of atural justice/Arts  

14 of the Co'stjtitj 	of Irdja. 

2, 	 spodeits,by p1acjg a courter,have 

disclosed that or the basis of a cornplai',t(recejved 

by the Director of Postal ervices,Samba1our)the 

etire process of recrujtrnet to the post, jr questjo 

was exarnjred/ro-exaned and it was found by the 

Director that two other persors though secured 

more marks thr the pplicirt &d otherwise eligible 

were ic'ored jthe se1ectIor process •d the 

Applica-t was ujustly selected and appointed. It was 

also observed that the Apo1icat had secured less 

marks tha- other cddates,who were 
it-' the se1ectior. 

As regards the pojrt for corno1jace of the pri-cjples 

oE 	atural justce,t hasbee._ 	swercd that sc 

uier the &les,jt has been provided that for teni- atio 

of the servjces of an £DA,who has ot corapleted three 

ye rs of serVice,o showcause '-otice is required to be 

given ard o'1y ore morthts rotjce (or oe month's pay 

jv' lieu thereof)js to he given to the person corcered 

ad that by paying one month's TC + DA etc, ?,pl5ct's 

services were termjated urder 	ere-2 dated 11-10-2. 
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a"d, therefore, there were no wrcrg committed by 

the Respo'dets j term5ratg the services of 

the App35cant. 

3. 	 iieard 1eaed cour'se1ap13earjrg for 

the parties ad perused the materlaisplacedon 

records  L*ear-ied coun sel for the Ap:.1icat, during 

the course of argument,has pointed out that when 

the Aplicant waS visited with the harsh situatior 

like te5n atior,as per various judicial pronounceme-ts/ 

judge-made-laws, it was i'cumbe"to the part of the 

Respo-dets to Issue show cause -otice to the 

Aplica-t to hEve hs say i:-  the matter.Thirther. 	it 

was stated that the ApDlcart havj-q no role j 

the mtter of SC1CCt4on and poj'tmet,the 'otjce 

of term'-atior,  throwI'g the App1jcat out of job 

is bad • law.Learred Course1 appearjng for the 

Resporde'-ts,whjle rejteratjg theaverrne!-.ts made 

in the cou-ter,has stated that s!nce ile does not 

provide for such r'otje and since more bfjttjny 

persons were found ignored jn the matter of se1ectjo, 

there was nothing wrorg jr, temF-atjng the  apiojtment 

of the less itieritori.ous pt.1jca t. 

4, 	 ae have given our axjous consjdoratcor,  

to the issues raised  by the respective parties,The 

question raised by the leared cou-'selfor the ?çplicart 

is  no more res-i?-tegra 	the same had already been 

set at rest i very many cases decided earlier,by 
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Trjbu.However,opeiisa]. of the Rules it is also 

see that there is no provjson for issujg show - 

c au C otj cc before te rrnj atj' g the Sc ivj Ce S of ar, 

LWA placed like the lplicat;especjally wher' it is 

a fact tkit the pplicart did not complete threyars 

of service as 	D AgentAs per the details give,, 

by the 	sjor'dents in their counter,jt is also see 
I. 

that persons having more perce.-tageof merks(in 

their e(-',,ucational quatjfjcatjon)tha- the pplcant 

were unjustly igo red for noreason 

5. 	 I the above said prernjses,we fjr'd nQ 

merit i- this O.A. which is accordigly dIsmissed. 

?"10 costs, 

. 	1-L---- 	 (M. R. 	TY) 
Vice i a rman 	 Mernber(JuU) 

I 


